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4 P.M.

SHRI P. RAMAMURTI (Tamil Nadu):
Will Mr. Sisodia read it again?

MR. DEPUTY CHAIRMAN: There is no
need. He is laying on the Table of the House
a Notification issued under the Customs Act.
That is all.

I. THE BUDGET (ASSAM) 1980-81 -
GENERAL DISCUSSION

II. THE ASSAM APPROPRIATION
(NO. ;2) BILL, 1980

MR. DEPUTY CHAIRMAN: Now, we
shall take up the Assam Budget, 1980-81
and the Appropriation Bill.

SHRI DINESH GOSWAMI (Assam): Sir, [
am oti a point of order. Sir. you know that we
gave a number of Calling Attention Notices,
when we approached the hon. Chairman that
these Calling Attention motions should
be'Tiiscussed. he pointed out that as the
Assam Budget is coming up for discussion,
the Calling Attention motion may not be
necessary. Then we pointed out that on the
discussion on Assam Budget only the Finance
Minister will remain present, and the points
about which the Home Minister has to reply
will not be replied to because he will not be
present. Then the Chairman assured us that he
vriH request the Home Minister to remain
present during the discussion on the Assam
Budget so that he may also reply. Sir, I do not
find the Home Minister here. At least, an
assurance may come from the Minister for
Parliamentary Affairs..

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI SITARAM KESRI). Sir, a
communication has been sent, and either the
State Minister for Home Affairs or the Home
Minister will be here.

SHRI DINESH GOSWAMI: So,
somebody will be coming here.

SHRI SITARAM KESRI:  Yes.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): Of course.
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the reply will be by the Finance Minister.

MR. DEPUTY CHAIRMAN: Now, I
request the House to discuss the Assam
Budget and also the Appropriation Bill. Now,
the Minister has to move the Bill.

SHRI MAGANBHAI BAROT: Sir, I beg
to move:

"That the Bill to authorise payment and
appropriation of certain sums from and out
of the Consolidated Fund of the State of
Assam for the services of the financial year
1980-81, as passed by the Lok Sabha be
taken into consideration."

The question vms proposed.

MR. DEPUTY CHAIRMAN: Now, both
the discussions will go together.

SHRI P. RAMAMURTI (Tamil Nadu):
May I just point out to the Minister that the
normal practice is that he makes a speech
explaining the points?

MR. DEPUTY CHAIRMAN: Let him
reply.

SHRI P. RAMAMURTI: Let him speak.
Let him at least get the training. Let him
speak. We are not going to interrupt him. We
know that he is a new person.

SHRI BHUPESH GUPTA (West Bengal):
Sir, 1 am on a point of submission. You are
quite right. He will reply. But h, will reply to
what we sjy. And we will have to say on what
they will have to say. Therefore, it is proper
that when the Government asks for
consideration, they should give us the reasons
as to why it should be given consideration.
That is the general practice. And the hon.
Minister can say something.

SHRI P. RAMAMURTI: We assure you
that we would not interrupt you. You can say
something because, after all, it is going to
help you. You say something.

SHRI MAGANBHAI BAROT: Sir, I
thought I might sav, the time of Die House by
giving more time to the



357 Th? Assam Appropriation [26 NOV. 1980]

hon. Members rather than my taking the time
of the House. Anyway, Sir, as the hon.
Members are aware, twice we came to this
House for Vote on Accounts in the matter of
Assam, and this time we have come for the
Budget because the President's Rule is pre-
valent. And we have to do so before the 1st
of December because by the 1 -th of
December, one year being completed, the
President's Rule shall have to be over. We
have to provide for the expenditure of the
State of Assam the necessary sums and for that
purpose we have presented the Budget
before th, hon. House and before the hon.

Members. And 1 will certainly reply to
the points to be raised by the hon.
Members. And the Home Minister will
also reply.

SHRI BHUPESH GUPTA: Very well.

MR. DEPUTY CHAIRMAN: The Budget
of Assam. 1980-81 and the Appropriation Bill
are open for consideration. Now, I would like
to inform the House that the time allotted for
the discussion is two hours.

SHRi BHUPESH GUPTA: It cannot be
done.

MR. DEPUTY CHAIRMAN: Every Party
has been allotted time accordingly. I will call
now Mr. Sankar Ghose. You have got ten
minutes.

SHRI SANKAR GHOSE (West Bengal):
Mr. Deputy Chairman, Sir, when the Assam
Budget was presented in this House last year
that was the first time in history that Assam's
Budget was presented in Parliament. Then,
again, Assam's Budget was presented for the
second time and now for the third time the
Finance Minister has presented the Budget of
Assam in this House. He has presented more
Budgets for Assam than he has presented for
the Union of India, and the situation will
become such that the Union Finance Minister
will be known as the Finance Minister of
Assam rather than the Union Finance Minis-
ter, having more expertise in presenting larger
number of Budgets for Assam than for the
Union.
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I The Vice-Chairman (Shri Bjsham-bhar
Nath Pande) in the Chair.]

Mr. Vice-Chairman, Sir, we understand that
an attempt is being made to form a Ministry in
Assam. If a genuine and proper Ministry
without defections and without horse-trading
is formed, it is welcome. But we understand
that the ruling party which had 8 Members
originally and which has 52 Members now.
which is not adequate for forming a
Government, is making an attempt to form a
Government through defections. The Finance
Minister present here will explain through
which other method a Ministry can be formed
now with a minority vote, except through
defections and through horse-trading.

Sir, a very serious situation has developed
and the Assam problem remains unsolved.
Two things have become very clear about
Assam wjiich we have discussed a number of
times. One thing is that through this agitation
the problems of Assam have been brought to
the notice of the mnation, the economic
problems, the backwardness of Assam and
also the question of foreigners. The other
thing is this: that merely through trong-arm
methods the Assam problem cannot be solved.
The Assam problem cannot be solved through
the National Security Ordinance, through
arrests, through firing and through brandish-
ing sticks. This has been demonstrated by
events that have taken place. It has also been
shown that unless there is a national
consensus over this matter, merely by the
process of agitation and merely by the process
of blockade Assam problem will not be
solved. By blocking oil, oil will not belong to
Assam and the problem will not be solved. If
Gujarat and Maharashtra say that oil belongs
to them and they start a blockade, no problem
will be solved. If Bengal and Bihar say that
coal belongs to them and they start a
blockade, no problem will be solved. Ti
Haryana and Punjab say that wheat and pulses
belong to them and they start a blockade, no
problems will be solved. Nor, on the other
hand, the National Security Ordinance and
the arrests and
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[Shri Sankar Ghose]

firing that have
this problem.

taken place, will solve

Some initiative has been taken and a
suggestion has been made that through a
tripartita conference in which the Government
is represented, the leaders of the agitation are
represented and the political elements
including the opposition parties are
represented, the Assam's problem has to be
solved.

Now. before I come to the specific problem so
far as this Budget is concerned, I would say
that when last time the Budget was presented
the plan allocation was very meagre, very
measly and I commented on that at that time.
At least now it is little more satisfactory
because from Rs. 160 crores of plan in the
interim Budget jit has been, raised to Rs. 1&8
crores. T had said at that time that Rs. 160
crores was very meagre. Even Rs. 198 crores
is not adequate. So far as the Central
Government is concerned, Assam is not
bound by the Gadgil formula. Therefore, you
can e Assam more by just going into the
needs of Assam. In respect of the other States
you have to go by a formula where there are
restraints. In Assam there is not that restraint
and therefore . it is essential that Assam plan
should be adequate.

Assam has very many problems. So far as
the Brahmputra is concerned, the bridge over
the Brahmputra has to be there, harnessing of
the power resources of the Brahmputra has to
be there. So far as transport is concerned, the
roads of Assam and transport system need
attention: they need finance and they need
allocation..

ar as the problem of unemployment,
educated and uneducated, is concerned, that
problem is there. Then there is problem of
industries, of power. All these economic
problems are there in Assam and the plan that
has been presented is still not adequate.

In the document
budget, two very

presenting  this
surprising state-

(No.2) Bill 1980 360

ments have been made. One is that supply of
essential  commoditie;;  through  public
distribution system has been maintained
edequately in Assam all through this time. It is
a most surprising statement and yet it is
printed. You can ask any Assamese whether
adequate supply of essential commodities is
there. Nonetheless, a statement of this
character has been made. Another statement,
still more surprising, has been made that prices
of essential commodities in the State of Assam
continue to compare favourably with the prices
prevailing elsewhere in the country. Sir, there '
is acute shortage of essential commodities in
Assam; prices are sky-rocketing, and
nonetheless, these two statements have been
made, which are not correct statements and this
does not show that the Government is fully
aware of the situation there.

Sir, the strong-arm method has fail
ed, as the National Security Ordinance
cannot solve the problem and as
blockade of oil has not been able to

solve the problem, therefore, it has
to be solved through national consen
sus and to having that national con

sensus, the question of foreigners ha?
to be settled taking into account all
the factors. Sir, the 1951-document

is an important document; that has
to be taken into account. Subsequent
events that have taken place, the
Nehru-Liaqat Pact. Indira-Mui

Rahman Pact, the letter and the spirit
of these pacts, have also to be taken
into account. So far as foreigners are
concerned, they have to go, there is
no question about that, but it has to
be ascertained who the foreigners are.
And under our Citizenship Act, nor
mally if people are in India for about
eight years, then subject to certain for.
malities. they ca Ire citizenship.
Humanitarian considerations have to be taken
into account. People who have been there for
long periods, have to be considered. The
question of the rights of the minorities has to
be taken into  account. = Economic
backwardness and need for greater assistance
have to be conceded arid the genuine
grievance to get the foreigners out has to be
conceded. But
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no Indian should be treated as a foreigner and
no refugee should be treated as a foreigner
and the question of foreigners should not get
mixed up soil theory, because the son-of-the-
soil theory, because the son-of-the soil theory
that people of the locality will get the jobs has
nothing to do with foreigners.

Assam has got acute problem of un-
employment. Therefore, more Central
assistance is necessary but if we mix up the
question of the son-of-the-soil and the
employment question with the question of
foreigners, then we will _,be treating Indians as
foreigners. In West Bengal, 60 per cent of the
working force, the labour force, is from
outside West Bengal. In textile mills, 75 per
cent of the workers are from outside West
Bengal. In transport, 50 per cent are from
Punjab. In business, 50 per cent are from
Rajasthan. If in Assam or if in Bengal, this stra-
tegy of the son-of-the-soil theory is
introduced, the whole of India will breakup.
If we are sons of the soil and not the sons

of mother India. India will be
completely  broken. Therefore, a dialogue
has to take place and the economic

problems of Assam have to be solved. The
economic problems of Assam are different
from the genuine problem over the foreigners'
question.  In the case of Sikkim and Tripura,
there is also no question of foreigners. There
it is a question of Indians coming there from
other States. That is not a question ' of
foreigners, that should be delinked from
Assam  question. Therefore, so far as
Assam is concerned, its problem cannot be
solved by force of the agitators; it cannot be
solved by resort to firing. It has to be solved
only by a national consensus. Therefore,
there has to be an awareness among the
people, among the political elements, the
Government and the agitators. . .that the
problems of Assam have to be solved without
hurting the interests of the minorities there,
without creating a difficult situation. Sir,
India is passing through difficult times. So far
as the international situation is concerned, it
is very tense. Assam
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is a sensitive border region and, hence unless
this problem is solved soon and with the co-
operation of all, we shall be in very great
trouble. Hence, we had appealed even on the
last occasion when the last Assam Budget was
presented that this is the time when we must,
everybody must, come to the negotiating
table. The negotiations which have broken off
should be started afresh. The fresh dialogue
should be held on the basis of the tripartite
approach which has been formulated. The
national elements, the political parties, the
political elements should also be involved.
Any solution can be only within the Indian
framework.

Now, Sir, finally, I would say that the
Government should not concern itself merely
with the installation of a Government through
defections and horse-trading, but to solve the
genuine problems of Assam. Sir, so far’*as
the Plan is concerned, which has been
presented, the allocation should be increased
further. The increase is not adequate enough.
The economic problems of Assam should be
solved simultaneously with the foreigners'
question.

SHRI1 BIPINPAL DAS (Assam:) Sir, the
Budget has come before us for reasons known
to everybody, because Assam today is under
President's Rule. Some of the economic-
problems which Assam is facing have been
mentioned by Mr. Sankar Ghose and the
Government of India, I am sure, is cuite
conscious and aware of it. 1 also know that
they have taken up some schemes and some
other schemes are in the process. I would only
request the Government to expedite the
completion of those schemes which are not
yet complet, and to expeditiously implement
the schemes which they have already
announced.

Sir, while discussing the situation in
Assam, we have to speak with some amount
of restraint. Parliament's approach also should
be constructive. Otherwise, you cannot help
in solving the problem faced by Assam today.
Emotional and sentimental approaches
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[Shri Bipinpal Das] will not solve the
problem, will not help in any way in
solving the problem, but may create
more difficulties and complications.
One point my friend, Mr. Sankar, has
mentioned  just now. I would like to
make it clear at t.e outset. 1 am very sorry
thata very and mature colleague of mine.
Sankar Ghose is, has said it. Some other
leaders of some opposition parties have
also said this outside, thai the
Government of India it now busy only about
the for-n of a Ministry in Assarri, What is the
real situation? This question of formation of a
popular Ministry  has arisen because of
the  constitutional obligation imposed by
the  Forty-fourl i Amendment brought about
by the Janata Party. They have created
iituatjon. (fwtemiptions)

SHRI SANKAR GHOSE: I defection also
a constitutional obligation? (Interruptions) I
was opposing defection. Is that also a part of
constitutional obligations?  (ftttemtpl

SHRI BIPINPAL DAS: I did not interrupt
you.
Sir, now, the question before the Government
is the President's Rule will come to an end on
12th December. Srime people have suggested
the tion of the Assembly. Dissolution of the
Assembly is no solution, because dissolution
of the Assembly means continuation of the
President's Rule which cannot be continued
beyond 12th December. Hence, a popular
Ministry must come into existence. Who said
the opposition parties will not be allowed to
form a Ministry? Nobody iy going to stand in
the way if any opposition party or a combi-
nation of opposition parties can provide a
majority in the House. If the Congress (I) can
provide a majority, the Congress (I) will form
the Government. If somebody else can
provide a majority, they will form the
Government. Thig is , constitutional process
which will go on. Hence, on this point, I
think, unfair and unjust criticism should
not
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be levelled against my party and the
Government.

It is very unfortunate fnat the situation created
by the agitation in Assam is yet to become
normal. As a result, the people and the State
ar.d, if I mav say so, the whole nation, con-
tinues to .suffer. Sir, so far as this problem is
concerned, th, Government and the Prime
Minister took the la* 1 ivc to have
negotiations with the leaders of the agitation
for a settlement Series of discussions took
place. But it is unfortunate that no fatal
settlement has been arrived at. Both sidss
came to some understanding on .certain
points. The remaining points of difference
will also have to be settled only through
negotiations. The Government have declared
that they have kept open the door of negotia-
tions. But may I point out how can there be
negotiations in a proper atmosphere if the
agitation goes on? So, I plead that the
agitation be suspended and a congenial and
peaceful atmosphere be created so that the
talks could be resumed for settlement of the
outstanding points.

It must be very clearly understood that .10
problem can be solved through agitation. I
have not com, across any single instance in the
political field, in the social field, or even in the
wars—1 say, including the wars— which has
not ended up by some kind of agreement
across the table, by give and take process, by
compromise. This is the human history. This is
the history of human society. Therefore, we
must understand that the agitation will not
help in solving the problem. The agitation, in
my opinion, has already served its purpose. It
has fo:ussed the whole problem before the
nation. Th, nation has become alert. It has
brought about consciousness among the
people. Therefore, it is time now for us to sit
down across the table and sort out the
problem. [ do not think there is any problem
which cannot be sorted out if there is goodwill
on both sides. If we delay this, it is not good.
The more the delay, the more is the suffering
of the State and the nation and the peopl, E.S a
whole, economically or
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evtii Otherwise. Therefore, it is high time that
the actual work of identification and
detection of the foreigners in Assam is started
on the ground. This is what we have been
asking for. If this is what is being asked for,
the actual work must be started on the ground
now itself. The agitation, I am afraid, is only
delaying the process of actually starting the
work on the ground. The work can be started
at least on those points where the
Government and the leaders of the agitation
have already come to some understanding.
Difference of opinion on one 01 'wo points
must not be allowed to hold up the entire
process of starting the work by the Govern-
ment.

The Government have agreed that the
problem must be solved in accordance with
the Constitution, in accordance with the
relevant laws of the land, in accordance with
the mnational commitments, international
sobligations and human considerations. The
Government have agreed that the problems
must be solved through due process of law
and for that purpose special machinery will
have to be set up.

The Government have never said that 1971
is the cut-off year. The Government's position
is, if I have understood correctly, let the work
be started taking 1971 as a starting point. Let
us first understand the size, the magnitude,
the complications and implications of the
problem, and then if necessary, go back from
1971, as far back as possible, until an agreed
date is arrived at. This is the Government's
approach so far as the question of cut-off year
is concerned. Therefore, there should not be
any quarrel over the cut-off year. Government
have also conceded the demand of the
agitators that the NRC of 1951 will be
considered as a basis, as one of the documents
along with other relevant documents, as the
basis for detecting and identifying the
foreignerr in Assam. This is the demand that
the Government has conceded.
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The checkposts along the Indo-Bangladesb
border are being increased and further
strengthened. After detection and
identification of the foreigners, Government
have agreed that the electoral rolls will be
revised accordingly ,nd all the names of
foreigners will be removed from the electoral
rolls. It has also been agreed that all voters
will be given identity cards with photographs
so that no foreigner can vitiate the electoral
process, The Government have agreed that in
future citizenship certificates will be issued
only by the Central Government authorities
and not by any State Government.

So v/e can see that most of the demands of
the agitators have been conceded. 1 say
'most’. Whatever points of difference remain
can be sorted out across the table alone—not
in the streets. In any case, the problem can be
solved" only through such steps snd
measures as are realistic and practical.
Idealistic solution will not help. The solution
must be capable of being implemented in a
peaceful and orderly manner; otherwise there
is no sense in suggesting any solution which
cannot be implemented on the ground.

The problem is not so simple. It is difficult.
Similar problems have arisen in othe,
countries elsewhere in the world. And one
does not know the magnitude of this problem.
Nobody knows what is the total number of
foreigners. The problem is not so simple, It is
compliacted. There are complications; there
are difficulties. We must appreciate this and
unless we do that we will never be able to
find a solution to The problem. But 1 must
say that we have to solve this problem once
for all. Assam cannot be allowed to go on
burning. It has to be solved once and for all. I
say this to the Government and everybody
concerned. It cannot be allowed to hang on.
The more the delay, the more compliacted the
question will become. Let us all put our
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[Shri Bipinpal Das] heads together and
cooperate with the raiment in their effort to
find a permanent solution to this problem
through negotiations with the leaders of the
agitation. I hope the Members of this House,
all political parties and all concerned will
approach this problem with this end in view,
with this active attitude. Let us not say
something which is sentimental or mal,
which we can say very well for record's sake.
But it helps none; it does not help in solving
the problem. Again, we cannot solve the
problem here. Let us be realistic and
practical. The problem ultimately will have to
be settled between the Government and the
leaders of the agitation across the table. It is
the reality and must be accepted. We can help
from outside. But we must not create morey
difficulties either for the Government or for
anybody.

Sir, today unfortunate things are
happening. Everyday we hear and read news.
It is with a sense of anguish and sadness that I
am saying all this. I am only appealing to the
leaders of the agitation. Let them not
withdraw the movement. I am not suggesting
that they should withdraw the movement. Let
them at least suspend the movement. And the
Government has already offered to have talks
with them again. So continue the talks to sort
out the remaining points. Som, points, as |
have already enumerated, have already been
settled. One or two points remain. Let the
talks be resumed. Talks can produce results
only when there is a peaceful, calm and
congenial atmosphere. Therefore, it is
necessary that the agitation be suspended.
Talks must be resumed between the
Government and the leaders of the agitation
and the remaining points sorted out in a
realistic and practicable manner. I emphasise
this. Some people have been suggesting
idealistic solutions, so lutions which can
never be implemented. Perhaps no
Government in the world can implement
them; I don't know, because we are yet to
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know the magnitude of the problem. ore, our
approach should be realistic and practical. Let
us find a solution which we 'can implement
on the ground. There is ,0 dearth of goodwill
on both sides—from all sides, approach this
problem from that angle, I am sure the
problem will be solved at the earliest. Thank
you very much.

SHRI BISWA GOSWAMI (Assam): Mr.
Vice-Chairman, Sir, rise to oppose this
Assam Budget. W, are discussing the Assam
Budget. While we are discussing it, the
situation in Assam is deteriorating day by
day. Though the movement has been going ir
tht last 12 months, the Government failed to
come to any amicable settlement with the
movement leaders. The Government is not at
all sincere about the solution of this most
important and most vital problem facing the
people of Assam. What they are doing is,
they are saying different things at different
times. Sometimes the Prime Minister assures
that if Assam is not prepared to accept the
foreigners, the Government of India would
distribute them in different States, but now
they are not willing to do so. The
Government is trying to misrepresent the
movement. Sometimes it is said that it is anti-
Indian. Sometimes it is said that it is anti-
Bengali and anti-Muslim. It is neither anti-
Indian nor anti-Bengali nor anti-Muslim. It is
against the foreigners, and the people who are
launching the movement in Assam are doing
a patriotic job by pointing out to the Gov-
ernment that lakhs of foreigners have entered
our country. It yas the duty of the
Government to And out the foreigaiers even
before the agitation was started, but they did
not do so. Th, other day the Prime ' Minister
said that the foreigners will be a few
thousands and not millions, but the Home
Minister said some days before that there- are
about three lakhs of loreigners. Whom should
we believe?

Sir, I would like to give some of the very
few quotations from some men in authority.
In the Census Re-
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port of 1931, Mr. C. S. Mullan, the Census
Commissioner, depicted an alarming picture.
He said: —

"It is sad but by no means improbable
that in another >:. years Sibsagar
district will be  the only pnrt of Assanfin
which an Assamese will find himself at
home."

Again, Sir, in 1951, Mr. R. B. Vaghai-a, the
Census Commissioner *wrote: —

"Despite the present political, coa-
stitutiopal and psychological climate of
Assam and despite the passport sjwtem
and ot'«e, difficulties, many Muslim
immigrants will yet run the gauntlet of
these legal and administrative barriers and
attempt to settle down in Assam."

Again I quote from the Census Report of
1961: —

"From 1901 to 15th August, 1947 the
movement of people from East Bengal to
Assam was of Indian citizens from one
part of India to ano-part of India. After
independence the movement may have
been a continuity ,f the past, but legally, it
becomes the movement of foreign
nationals into Indian territory, be they
Hindus, Muslims o, any other religious
community."

Mr. Z. A. Bhutto, late Prime Minister of
Pakistan, suggested in 1968 that he wanted
some areas of India's North-East to be
included in Pakistan. In his book, "The Myth
of Independence" he elaborated.—

"It would be wrong to think that
Kashmir is the only dispute that divides
India and Pakistan, though it is
undoubtedly the most significant." Then
atfer some lines again he has written: "One
at least is nearly as important as the
Kashmir dispute, that of Assam and some
districts of India adjacent to East Pakistan.
To these, East Pakistan has very good
claims."

He advocated "a policy of special
relatioruhip with the non-Hindu po-
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pulation of Assam until that wrong (of
Assam being an integral part of India) can be
finally righted". Even in spite of. all these
things, the Government lias preferred to
show to the people of India that the
foreigners in Assam are in thousands, not in
millions.

Then, I may quote Mr. Shakdher, the Chief
Election Commissioner. On the 24th
September, 1978, he said: "In one case, the
population in the 1971 Census recorded an
increase as  high as 34.90 per cent over the
1961 figures, and this increase was
attributed to the influx of a very large number
of persons from the neighbouring countries.
The influx has become a regular feature. |
think that it may not be a wrong  assessment
to make on the basis of increase of 34.98
per cent bet. ween th« two Censuses, the
increase that is likely to be recorded in  the
1991 Census would be more than 100 percent
over the 1961 Census." Then, Sir, h, again
observed: "Another disturbing factor in this
regard is the demand made by the political
parties for the inclusion in the electoral rolls of
the names of such migrants  who not Indian
citizens without even questioning and
properly determining their citizenship status."
Everybody knows that in  Assam the
Congress Government  encouraged this
immigration in the hop. of getting block
votes. So the Chief Election Commissioner
has himself observed that it is a great menace
in Assam, but  our Prime Minister says that
the foreigners there are only a few thousands.

Sir, the Government is not at all sincere to
come to a settlement. They are not ready to
see to the miseries of the people of Assam
and the people of the rest of the country 041
account of the continuation of this movement
for such a long time. Had they been so, a
solution would have been found. One hon.
Member suggested that they should suspend
this movement. The students did suspend the
movement and ther, were talks in Delhi.
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[Shri Biswa Goswami] The differences
between the movement leaders and the.
Government considerably narrowed Jfciwn.
The movement leaders agreed that those who
came between 1951 and 1961 should be
regularised. The only point of difference was
about distribution all over the country of
those who came between 1961" and 1971.
(Time bell rings) Sir, already we have met the
Chairman and he has assured as that, so far as
the Members of the north-eastern region are
concerned, they would be given more time,
because there was a Calling Attention Motion
and that Motion was not pressed. 1 have not
completed even half of my speech. I should
be given more time.

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE): We
have*tfot limited time at our disposal.

SHRI BISWA GOSWAMI: 1 will try to
finish soon.

SHRI DINESH GOSWAMI: May 1 point
out to the hon. Vice-Chairman, that we
approached the Chairman and we told him
that we were riot pressing the Calling
Attention Motion if he assures us that the time
that is kllotted for the Calling Attention
Motion would also be taken into account at
the time of this discussion. The Chairman
assured us that the Members of the north-
eastern region would be given time liberally.
So it is on that assurance that we did not press
for that Calling Attention Motion. So the two-
hou, time that was allotted by the Business
Advisory Committee has been modified by
the Chairman's assurance. So time should be
given to the two or three Members of the
north-eastern region and the other Members
who want to speak because in the Lok Sabha,
as everyone knows, in spite of the fact that we
do not have a representative there, was so
much of discussion on it.

THE VICI-'-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE): I
will try to accommodate, but the
('liahhv. notions are not here.
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SHRI BHUPESH GUPTA: Sir, I also led
that the Members from the north-eastern
region may be kindly given more time. I
agree with Shri Dinesh Goswami. Two hours'
discussion on the subject is nothing; it is
purely a ritual. Even as it is, it is bad. But you
know the importance and the urgency of th,
subject. It should not look as if we treated it
very lightly and casually, specially when
Members from Assam and that region have to
say something.

o) €410 a7 : 9FgET, dar
f faswds oegrewdy wwdt § daan
gur 9t 1% o1 ey =57 €t 92 %1 o
Feay wm, &fww ol ofr =1 om3w 8
e o ¥ & am @ ...
(Interruption)
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& v & fifer qavg as &Y a3
Famw = sy e manfgm 8t 991
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urt agr far i, g9 97 g ik
TAOR A ]

SHRi BHUPESH GUPTA: Sir, my
friend... (Interruptions).

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE): Don't take
his time, please.
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SHRi HAREKRUSHNA  MALLICK
(Orissa): They ar. taking the time of the
House, not his.

SHRI BISWA GOSWAMI; Sir, 1 was
saying that the Government of India is not at
all serious about solving this problem. Rather
they are more interested in installing a
minority Government of defectors in Assam.
Sir, alter the election, the Congres, (I) had
only eight members, NOW they have become
53 through detections. Even now they are not
in a majority. But they are going to instal this
Government, jt is an insult to those who are
fighting for a genuine cause and for the
interest of the country. It has insulted the
people and it has provoked them. It is a clear
indication that the Government is ready for
confrontation with the agitation leaders.

Sir, in the last talks, what did the
Government do? There were differences
only in regard to the migrants between 1961
and 1971. They could have postponed the
talks. But what did they do? They
unilaterally declared that 1971 would be the
cut-off year and the Government would start
work from 1971 whether the agitation
leaders supported it or not. This has provoked
the people there.  The agitation leaders had
suspended their movement. They had decided
to reope, schools, colleges and universities.
But the Government could not utilise that
opportunity for coming to a settlement
because the Government is not willing to
solve this problem.  Sir, so many things
have been raised. The question of minorities
has been raised. I agree that the minority
interests must always be  safeguarded, be
it linguistic or religious. ~ But how does this
question come s, far as detection of foreign .
nationals is concerned? We are to detect
foreign nationals on th, basis of the
provisions of the Constitution and the laws of
the land, taking into  consideration the
NRC and other relevant documents. Now it
has been said that the NRC has been
rejected by the High Court Either th,
hon. Minister does not know or he is
deliberately saying this. The Gauhati High
Court rejected only one

(No.2)BUI, 1980 374

copy submitted by  one  gentleman, one
certified copy of NRC, which was not certified
by a Government officer but wa, certified by
the District Secretary of the Jamat-e-
Ulema-e-Hind. That is why the High Court
rejected it.  The High Court has not rejected
the NRC. The NRC is the only document for
it.  People were deported on the basis of the
NRC in the past. So the Government cannot
deny this fact that the NRC is an  important
document. Then the question of
humanitarian considerations has been raised,
the question of international agreements
ha; been raised. What are these
international agreements? We do not
know.  What is the Nehru-Liaqat Pact? The
Nehru-Liaqat Pact envisaged that those Mus-
lim citizens of Assam who migrated to East
Pakistan as a result of the disturbances
would be taken back by Assam and they must
come befor,« the 31st December 1950.
That is the Nehru.Liagat Pact.  Everybody
said that the Nehru-Liagat Pact should be
observed. Yes, e also said, Nehru-Liaqat
Pact should be obeyed? Was it is this
Indira-Mujib Pact? Was it passed in
Parliament? jf this was the agreement, if at
all, it was done between the Prime Minister of
India and Mujibur Rahaman of Bangladesh
and today Bangladesh says that it is not going
to accept a single  individual who came after
1971 to Assam. So they have already
violated the provisions of the Indira-Mujib
Pact. And why should we go on saying, about
international commitments?  What are those
international commitments? It is only to
befool the people and sidetrack the issue that
the Government is saying this.

Then the problem of Assam is such that
India cannot bypass the question posed by th,
Assam agitation leaders. It must not be
forgotten that India is a multi-national and
multi-lingual country in which every
nationality should get protection under the
Constitution. If we take an objective view of
the movement then w, will see the Assamese
people are afraid that they may be
outnumbered. They have seen it in Sikkim
and Tripura
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They fear that ".hey may be outnumbered they
are afraid that their identity may be lost. So,
the Indian Constitution and Indian democracy
should give protection to this small
nationality, that is, the Assamese nationality.
This movement has raised this question and
the intellectuals of the country, the thinkers of
the nation, must come forward with a
colution, with a lasting solution of the
problem. It is not enough to decry the
movement, it is hot enough to slander the
movement. 1 regret to say that the G< ment of
India is trying t, divide the people of Assam.
A minority students organisation was propped
up under the aegis of the Government, The
other day a minority students delegation came
to Delhi for discussions. Do you know what
they said m Gauhatj? They went t, a Muslim
gentleman in Gauhati and told him, "Well,
Mr. Zail Singh, the Union Home Minister, has
asked us to have a Stale office at Gauhati; so
you should help us to open a State office at
Gauhati." What business has Mr. Zail Singh
got to suggest to the minority students to have
a State office at Gauhati? We have got proof
that the Government tried t, divide the people.
They are pursuing a very dangerous policy.
The policy which they are pursuing will be
disastrous to the country. And yet they are
pursuing it. It is a suicidal policy they are
pursuing. The minority interests must be
protected. But, a; you know, th, minorities
question does not come on the question of
detection of foreign nationals in Assam. But
an attempt has been rnaue by the Government
of India to give a communal colour to the
whole problem. In Assam there was n, com-
munal riot in the past. But now an attempt is
being made to instigate one community
against the other so that there may be
communal riots. Perhaps, the Prime Minister
wants that the stalemate should continue. Per-
haps she wants that there should be trouble
and violence so that she may use it as a plea
to declare emergency in th, country as she did
in the past
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or t, switch over to the Presidential form of
Government, which ig being discussed in the
country today. So, the Government will be
well advised to try to solve the problem
through negotiations.

In 1960 there was language disturbance in
Assam and the then Prim'; Minister, Pandit
Jawaharlal Nehru, dashed to Gauhati at that
time, met the people there and rebuked some
people and brought a solution to the problem.
In contrast, what are our Ministers doing
now? They do got go to Assam. Recently the
Finance Minister visited the North Eastern
States, but he did not visit Assam. The Home
Minister visited Arunachal but he did not visit
Assam. They should have gone to Assam
carlier and should not have ignored Assam
like this. Do you know the reaction in Assam
to this attitude? They think that these
Ministers and leaders want to terrorise them
by ignoring them. Thi, attitude must be
condemned by all right-thinking men.

A solution to the problem can still be found.
What is the harm or what prevents the
Government t, distribute those who have come
to Assam between 1961 and 1971 in different
States in the country? After all the refugee
problem is a national problem. It cannot be a
problem, for Assam alone., The West Bengal
Chief Minister nas again and again said that
West Bengal cannot accommodate a single re-
fugee in his State. There is nothing wrong in
what he has said. But when the people of
Assam who are being suffocated by millions of
foreigners cry for help and complain that their
identity is going to be destroyed, you call them
parochial, secessionist and communal. This
attitude will not serve any purpose.

In 1955, when the people of Assam
launched a movement for the location of a
refinery in Gauhati, the then Home Minister,
Govind Ballabh Pant dashed to Gauhati, met
the agitation leaders and solved the problem,
then and there. Why cannot the Primp
Minister go to Assam? Why not the Home
Minister go there for talks? The Government
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of India invited the agitation leaders to Delhi
for talks. But this time they wanted the talk,
to b, held in Gau-hati. What was wrong in
that? Some Ministers could have been sen!; to
Gauhati. That was not done. This attitude of
the Government of India and particularly of
the Prime Minister is most unhelpful for ,the
legitimate aspirations of the people of Assam
It is most unhelpful. What do the people of
Assam need today? They need sympathy and
understanding horn the national leaders
particularly from th, ruling party. But what
have they got from the ruling party? They
have got Army and CRP. The agitation
leaders were discussing the question of
flushing out of staguous erude in the pipeline
with experts. But the Government decided
that it should be done by the Army without
waiting for their decision. What happened?
Due to the non-cooperation of the oil
employees, the reconditioning plant could not
function. What did the Army do? They
pumped chemically treated crude instead of
reconditioned crude and the experts say that,
there is danger today of the entir, pipleline
being damaged. Why did the Government. d,
this? Then, Sir...

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE): How
much time would yo, take?

SHRI BISWA GOSWAMIL, I am
concluding now.

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE): You have
already taken twenty minutes.

SHRI BISWA GOSWAMI: So, Sir, I
appeal to the Government: Let them study th,
problems and there should be a correct
appraisal of the situation. I would, in this
connection, suggest that a Committee of
Parliament Members should visit Assam to
know the things for themselves without
listening to the propaganda that is being
carried on here to misrepresent the
movement. Why can we not do this? Let a
Committee of Parlia-
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ment Members b, sent to the State of Assam
to study for themselves what is happening
there. I know that the Government will not
agree to this suggestion also.

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE): Please
conclude now

SHRI BISWA GOSWAMI: Sir, coming to
the Assam Budget, I do not find from the
Budget that th, Government is keen to
develop this region. It, is not keen about the
development of the North Eastern region at
all. No mention ha;, been made about the
extension of the BG line up to Dibru ¢ garh.
The allocations for industry and for irrigation
are also very meagre and it is said that they
are giving more. Some Members also have
said that Assam ig being given more. But
nobody says how much money" the Centre
gets from Assam. Will the Government say
this also? How much money the Central
Government gets from Assam? They should
say this also. The;'- say that they are giving
more. What more they are giving? Some
increased amount. But that cannot solve the
problem The industries cannot be built with
that. The irrigation projects also eannot be
taken up with that. (Time bell rings).

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE): Please
conclude now.

SHRI" BISWA GOSWAMI: Then, so far
as solving the problem of unemployment of
the educated pecple is concerned, they have
sanctioned one crore of rupees. They seem to
think that they can solve the problem with
one crore of rupees. I would say that so long
as the right to work ig not enshrined in the
Constitution. the Government will never give
any importance t, the solution of this un-
employment problem- Therefore, in this
manner, in this stop-gap manner, this gigantic
problem of unemployment cannot be solved.
If right to work is enshrined in the
Constitution itself, the, the Government will
realise its responsibility and perhaps
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then thi; unemployment problem can . be
solved.

I would once again appeal to the Members
of the ruling party to look to the problem of
Assam with sympathy and understanding so
that the situation does not deteriorate further
,-jnd a solution i; found, I mean, early.

With these words, Sir, I oppose this Assam
Budget.

THE VICE-CH AIRMAN (SHRI
BISHAMBHAR NATH PANDE): Now, Mr.
P. Ramamurti. Not here Yes, Mr. Dinesh
Goswami.

o7 ATrEAT gAr @l o A
W O B T WA FT A )
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SHRI DINESH GOSWAMI: Mr. Vice-
Chairman, Sir,... (Interruptions). Mr. Vice-
Chairman, sir, with , sense of agony, I
approach this debate today. For more thyn
one year, Sit, the People of Assam are

fighting {Interruptions). Sir, 1 have already
started.

oY ATTAT SArT W ;T w4
TFT 97 |

SHRI DINESH GOSWAMI: Sir, for more
than one year, the people of Assam are
fighting on an issue which should hav, been
tackled by the Government long back.
Harbouring a foreigner is one of the serious
offences under the law of any country in "the
world.

SHRi NAGESHWAR PRASAD SHAHI:
What is it that Mr. Bhale-rao is doing?
(Interruptions).

SHRI DINESH GOSWAMI: Sir, will thig
honourable Member permit me to speak
without interrupting me? In that case, we will
also be interrupting you.
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SHRI NAGESHWAR PRASAD SHAHI: 1
am not interrupting you; I am talking about
the office. (Interruptions).

SHRI DINESH GOSWAMI: Then don't
interrupt me.  (Interruptions).

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE): Order,
please. Let the speaker continue.

5pP.M.

SHRI DINESH GOSWAMI: Harbouring
foreigners is one of the most serious offences
one can think of not only in this country but in
the laws of any country in the world. What '
are we asking for in Assam is to take action
against foreigners. But the Government are
harbouring foreigners contrary to all ' laws.
The people of Assam are demanding Identify
the foreigners wherever possible and also
disenfranchise them so far as some of them are
concerned. I do not think there is any parallel
in the history of the world where the people
had to launch a movement to tackle problem of
foreigners. This is the tragedy that we have
suffered. Shri Bipinpal Das is not here. He has
stated that a Government ha, t, be established
in Assam to fulfil a constitutional obligation.
May I ask Mr. Das in absentia whether he...

AN HON. MEMBER: He is present here.
(Interruptions).

SHRI DINESH: GOSWAMI: I am sorry, I
missed him as he is not in his seat. May I ask
him: Where does he (ind that constitutional
provision that a minority government can be
installed? You cannot play fraud on the
Constitution \o fulfil , constitutional
obligation.

SHRI BIPINPAL DAS: Just one point.
What .. .

SHRI DINESH GOSWAMI. \ am not
yielding... (Interruptions). \ am not yielding.

SHRI BIPINPAL DAS: Whatl.
(Interruptions)
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SHRI DINESH GOSWAMI: The fact is
that you are thinking of installing a minority
government. Does it not mean that you are
playing a fraud on the Constitution? Where
did you find such a constitutional provision
that to fulfil a constitutional provision, you
can play a fraud on the Constitution.

SHRI BIPINPAL DAS; I am sorry it is a
distortion of what I said.

SHRI DINESH GOSWAMI: May I ask,
whe, the Leader of the House, the Prime
Minister and the Home Minister met the
opposition parties, knowing the constitutional
provision did they put forward , proposition
that as none of the parties has a majority, so
let us all form a Government to fulfil the
constitutional obligation? Was this suggested
from the side of the Government? Mr. Das
has said that the agitators should suspend the
movement. The agitators did suspend the
movement and sat at the table with the
Government. But for the last one year the
Government are playing hide-and-seek with
the problems of Assam. Here in the statement
attached to the Budget it has been said that all
the essential commodities are now available
at reasonable prices. May I remind the Fin-
ance Minister that the hon. Prime Minister
just a fe, months ago complained that even
DDT could not be supplied to Assam because
of the agitation. Then how do you justify the
statement that now you are supplying the
essential commodities at reasonable prices. Is
it that the Prime Minister is telling lie or, Mr.
Finance Minister, you are telling lie? One of
them must be distorting the facts and the
House is entitled to know whether you are
telling a lie or the Finance Minister.

Sir, let me look to the Government's
position. When this agitation was launched,
we wer, told that there is an international
commitment—Indira-Mujib Pact—that
people before 1971 cannot be deported. 1
wrote a letter
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on the 15th March 1980 to the Prime Minister
that as a student of law I have read every
clause of the Indira-Mujib Pact and there i
no single provision which says that people
coming before 1971 will be treated as
citizens, in fact, you cannot make this Pact
without the concurrence of Parliament. I
wrote on the 15th March 1980. Today it is
November. I have received a numbsr of
replie; to my letters written to the Prime
Minister but not to this letter. If you have a
commitment that you cannot deport people
who came before 1971, how is it that Giani
Zail Singh is today saying that let 1971 be the
starting point and that the Government will
go back from 1971 after the first phase of the
operation is finished. When you say that you
have got an international commitment that
you cannot go back to 1971, are you not
trying to deceive the people of India? You
can deceive some people all the time, you can
deceive all the people for some time, but you
can't deceive all the people for all the time.

Next it was pointed out, "Look here. So
many lakhs of foreigners are there. How can
we tackle it?" I can appreciate the
complexites of the problem. It is a problem
where we have to tackle lakhs of people, and
there Mr Bipinpal Das ha; asked for a
realistic approach. But what about the press
conference of the hon. Prime Minister? In
reply to a question, she said thai the number
of foreigners will be only a few thousands.
Who is telling the truth? Is it the Home
Minister or the Prime Minister of this
country? Who is trying to fool whom? Th,
country and the Parliament ar, entitled to
know at least from the Home Minister
whether the version of the Prime Minister
that there are a few thousands is true or
whether the version of the Home Minister
that it comes to lakhs is true. Then, Sir, we
were told, "There are so many foreigners in
Delhi. How can we drive them out" Wher, do
you find the foreigners in Delhi? We hav,
asked for the deportation of the
foreigners. We
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deportation of those who have come ,nder the
definition of 'foreigner' in accordance with
the law and the Constitution of this country.
Those people who have come from Pakistan
and who have acquired the citizen-ship are
citizens as any other citizens and there
cannot' be any quarrel regarding them. And if
in Delhi, there are foreigners then they should
be identified. If they are not identified, the,
the Government are not doing a national job;
you are doing an anti-national service
because the foreigners are definitely to b,
identified. I don't think any country in the
world can take up the position that it is not
going to identify the foreigners.

Then, Sir, take the question of the
Nat"pnal Register of Citizens. It was
said by the Home Minister that
NRC is not a valid document and that
the Gauhati High Court has ruled
that the NRC is not a wvalid docu
ment. Mr. Home Minister may I
point out that section 15 of the Census
Act says that documents in which
NRC is also included can be used for
the purpose of prosecution for the
violation of the Census Act? And
you, the Home Minister, are taking
up a position that where the very
right which is given to the Home
Department to prosecute persons for
the violation of the Census Act has
been invalidated by the Gauhati High
Court. I have gone through the de
cision of the Gauhati High Court.
What happened in that case was that
a person was served with a notice as
a foreigner. He did not file any
document in the first trial court. He did not
file any doument in the appellate court. He
wanted to file , copy issued by the Secretary
of the Jamait-e-Ulema in the High Court.
And the High Court rejected this document.
And may I point out that there are two
judgements of two different courts, including
one from your own State Punjab—1968
Punjab 331; 1957 Mysore 182—where it has
been held that documents unde, the Census
Act
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are admissible documents? A valuable right is
given to the State and I am surprised that the
Government are prepared even to give it up
for the sake of the foreigners.

Sir, the Prime Minister here in this House
made a solemn commitment to the people of
Assam on 17th June that the foreigners will
be distributed to other States,. Now.. you are
saying that you cannot do so. You say that the
people have blocked the oil. And you have
made a very solemn statement that oil is a
national property. Who has said that oil is not
. National property? But can it be the case that
oil belongs to the nation but the foreigners
belong to the State of Assam? You say, "Oil
is a national property". The nation must have
it. The assets must be shared by the nation.
But what about the liabilities? Is not the
libility also the concern of the nation? When
you want the assets to be shared, the country
must be prepared also to say that the liabilities
also must be shared by the whole nation. |
expected you and some of the hon. Members
who want to make us aware all the time about
the national integration to stand up and say
that as Assam has so much of excess foreign*
population we are prepared to take some
responsibility. That would have given impetus
to the spirit of national integration. After all,
charity begins at home. But you say that you
are not prepared to take any of our problem
and you want to teach about national integra-
tion to us, to a State which has stood by you
in the -noment of peril of 1 962 when the rest
of the country virtually gave it up, when the
Chinese came to ou, territory a State which
has stood the crisis in 1965. 1971, a State
which has contributed the highest amount to
your exchequer So long in foreign exchange
by way of tea, jute petroleum and other
resources Sir, when we asked for a refinery as
Mr. Biswa Goswami pointed out we were
told, we were parochial and chauvinists. If
you had not told us parochial and chauvinists
and if you had listened
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to seme of our genuine problems, the problem
today would not have acquired this much of
magnitude. We know from time to time, from
50s, we have been accused of being
parochial, being chauvinists. Well, you can
brand us like that. But such cheap accura-
tions will lead nowhere.

Sir, today yau are bringing in Assam a
policy of repression. ~ The Government have
tried to divide communities from
communities. The Government  are

mgqtiratiively alleging that the agitation leaders
are trying to drive out the minorities. For
heaven's sake, do not identify the
minorities with foreigners. A mino. rity is
not a foreigner and a foreigner is not
necessarily a minority community. By not
preparing to identify the foreigners you have
put the Damocles sword over the head of every
minority for the purpose of your vote game, for
the purpose of ballot box. By this you are
doing the greatest disservice to the minority
community in the State. I told you at the very
beginning that if you identify the foreigners
the minority citizens, be they linguistic or
religious, if somebody tries to harass them,
they can stand up and say, we are citizens of
Assam, ag any other citizens are, we have got
full rights as any other citizens. But
by not trying to solve this issue simply
because of political end  youhave put
the Damocles sword over the heads  of
minorities. I must say with all respect that,
by this you are trying to make minorities a
pawn in the game of chess throughout the
country with tremendous disastrous
consequences. And, may I also point out in
this context that the idea of having a few
battalions from minorities and the
Scheduled Castes, may ultimately inject for the
first time communal feelings in the
minds of army and police and it may
have disastrous consequences in future.  Let
us keep this in mind.  Let us not play with the
concept's o>f minorities. Let us not make
minorities pawns in  the

1338 RSD—13.
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game of chess. It is another question that the
foreigners should be identified so that th,
citizens, even if they be minorities, can
rightfully stand up and say, well we are the
citizens of India as any other citizens.

Sir, I want to  point out that nowhere the All
Assam Students Union have said that the oil
belongs to the State of Assam. They have
only used it as a part of leverage because they
feel that it is a weapon to raise the
consciousness  of this Government to the
fundamental issues on which they are
carrying on the movement. Mr. Home
Minister says that the students agreed on
many points but when they went back  to
the Assam House, they changed their
stand. Mr. Home Minister, 1 have pointed
out many instances where the Government
have taken up a stand in this House, and a
different stand in the other House. The
Government have taken up a stand in the
morning and another in the evening. The Home
Minister and the Prime Minister comes out
with  different versions. Will you kindly give
me one instance, where the AASU has  gone
back from the stand which they have taken? I
challenge you, Mr. Home Minister, here,
on the floor of this House, please place
before this House one document which shows
that the AASU gave a commitment earlier and
they have gone back on that commit, ment.
Whereas I can place before you instances after
instances when you make a statement in the
morning and in the evening vou make ,
different statement.

I am happy, Sir, that at least the speakers
who have preceded me from the Congress (U)
and the Congress (I) and other speakers have
said that repression is no solution to the
problem. I know Mr. Minister that many of
your colleagues, many of your party members
came and told you that if repressive measures
axe taken the movement will subside. I hope
that by now you have learnt a lesson that
every man, woman and
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child in Assam is emotionally involved on
this issue. The people are prepared to undergo
all kinds of sacrifice. The prices of essentials
have skyrocketed in spite of what you have
said. Diesel is not there. Vehicles are not
moving. Students have lost one academic year
but we have suffered <*H this with a smile.
There is no complaint; and I can tell you that
we will continue to undergo all sufferings
with a smil, till a just solution is arrived at,
whether our agitation is right, wrong, just,
proper probably we are not the best persons to
judge; the history will judge it. But no people
can carry on such movements for such a long
time without commitment to a cause. Have
you seen such a movement anywhere in this
country at any point of t«je? When people are
committed to a cause, repression is no answer.
As 1 pointed out earlier, a feeling of a
psychological alienation Is growing in the
mind of younger people of Assam today.
They are beginning to question us. They say:
Look here, you speak of integration but if
after one year of long struggle, with all our
sacrifice when the Government is not
prepared to protect us from foreigners do you
think that really that is the way you can
enhance the spirit of national integration?
Represssion will only add to gradual
deterioration of the feelings of integration.
You have tried repression in Nagaland light
from the time of Independence. Have you
been able to do anything? You have tried
repression in Mizo-ram right from the time of
Independence. Have you been able to do
anything? You are fighting insurgency from
the plains of Assam. Psychological alienation
in the minds of the younger generation of
Assam will not only cause the greatest harm
to the State of Assam but to the whole of
India, because we know that our security lies
in being a part of the totality of the nation. We
know that we are a part of India «s any othe,
Indian is. And what we
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are struggling for today is that a large inflow of
population from Bangladesh should not create
a situation that a day may come when we may
cease to be a part of India. This is the fight to
remain linked up with India and every
repressive step that you will take will only
alienate the younger generation. Already—
forget about what happened in Assam— every
unemployod youth is a volcano all over the
country. You have seen it in Nasik and I can
point out that with the credibility of the
political life being under strain, the values
being lost in the political life, we may find a
situation that the politicians and the political
parties may become-irrelevant in many parts of
the coun. try.

Therefore, I will submit with all humility,
substitute 'R' by another 'R'; substitute
'repression' by 'responsibility’. Agree at least
to identify the foreigners.

Sir, I do not want to take much of your
time but as many other Members have said,
the situation in Assam and in the north eastern
region is extremely serious. With further
repression, even an acceptable solution today
may not be acceptable tomorrow. The
Government have called meetings of the
opposition. It is , tragedy that for one year the
movement has gone on and the members from
Assam— some of us—have been
participating in discussions voicing the views
of Assam movement. But we have not been
called for a discussion even, for once by the
Home Minister except in the corridor he told
me yesterday; "I want to discuss Assam with
you." This shows lacunae in the approach of
the Home Ministry. You listen to all other
views but not ours. I must say Prime Minister
gave me interviews a number of times. But
the Home Minister surprisingly did not care
even to hear once from us. And maybe, if you
go through your files, you will And that many
of the report's which were given by yOUr
officials have been proved to be wrong and
our assessments have proved to be correct.
They have com-
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pletely a wrong assessment because
many people i1» the Home Ministry
who are sitting there have no genuine
feeling about the north.eastern regio,-Sir, I
would like to conclude by giving a note of
warning. The people of Assam are as
national as the rest of the
country. We want a solution (f this
problem, because, who suffers if this
problem continues? But, as Mr. Bipinpal
Das has pointed out, this problem should
be tackled once and for all.  You cannot
begin from 1971 and then have a second
operation for peopl, who hav. come before
1971. Wili-you go to a village and say that
those people who have come after -
1971 will be identified and will you again
go back t, the same village and say that
those people who have come between
1961 and 1971 will be identified?  The
operation can be carried out once and only
once. That is why, the students have said
that they want a package deal. They are
not prepared for these piecemeal
operations. In regard to the people who
have come Before 1961, they have said
that even if they are foreigners, they can be
regularised and they can be given the legal
status of citizens; the differ, ence is there
only in regard to the period between 1961
and 1971. If the Government of India
does not stand on prestige, this
difference can  be sorted out very easily.
May i point out to Mr. Bipinpal Das:
Why does he not convince the Government
about the solution which he himself
has suggested? The fact that thig solution
has not been accepted by the Government
shows that the Government has been
unreasonable.  Hence, I would submit,
let s face this whole situation seriously.
I am happy that I have seen a different
atmosoher, in this House today than
what I saw on the 9th July. On the 9th of
July "™'year, in this House, when i stood up
to speak, I was interrupted by some of my
friends here.  But perhaps, we all have
also realised  that  through repressive
measures and by  a spirit of antagonism
against the people of Assam, the problem
is not going to be solved.  The people o*
Assam today beg of (III of you for
understanding,

1980 ]
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sympathy and goodwill; understanding,
sympathy and goodwill so that we may
remain a part and parcel of this country;
understanding, sympathy and goodwill so
that Assam can maintain its owr. culture
and heritage. In Tripura earlier the
Tripuris comprised 63 per cent f the
population. Today, they are only 26 per
cent. There is talk of giving them
protection under the Sixth Schedule. Sir,
the people of Assam want t, live with
honour and respect, not in protection like
the Red Indians in America. We p.g of all
of you in the name of Indian nationhood,
in this moment of peril, treat the problem
of Assam with understanding, sympathy
and goodwill. I assure you, my friends,
that as Assam has stood with the rest of
the country in the forefront during the
Independence struggle, as Assam has
stood with the rest of the country in times
of peril when Pakistan and Chjna
attacked us, Assam will stand with the
rest of the country now and will give all
its resources to this country, provided,
you also give a sense of belonging to us
by meeting our just demands. I am
extremely grateful to all the hon.
Members of this House for giving me a
very patient and uninterrupted hearing.
Thank you.

St AT TETT W IR
W, § g8 awez &1 faoy FoAvg
mr gz fR3ga sz fesqgasz 4
S W ATHIT FT T F AR A
w2 A @ afgr &2 f&
TUEIT UEH F uTA F1 FF HIAT
g wredr 2afew oow ¥ wma H
TOAT T AN HqIS EE |

AWq, FAT ATEIT A M EETEA
fear a1, 29 72 79wa 9 f& %m0
qIETT T2 qWiA 0¥ A
agrEeT & fRo g@ greft o wEw
F gyanresr & oo, gaw F w9 &
fo wm &7 =aEegr @ ¥ foo w17
wow 7 fErs 997 gt vy 1 faies
fawmr arsEmET ®1 O gEa Ao
ATTA OHRIC FH § F9 500 F902
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[=r AvvvaT ware gl

599 ¥ 92 999 & @0 3w |
afFa ag 190 T FTANZ B 1 B
age § AEE A (s 31 e anA
F1 AL ATEA T ATH AT WL ATAITA
@A A9 fear AT T oFEE W
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FIE JEEN FEN 2| W AW H
waw # ArEgifeEw aeqE e w5
T fod &1 srAae 75 & 1 s afaw
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faeedt %1 avFTT ag e 2 {5 oaw
F qutent § §E Traa) dsqifedr o
ATEANEr 1 qAA AL FIH, BT
aq8 ¥ FiEAA T ATAT AT TFAT & )
ag g queAr £ fF F A gfa
F AT AHEAA TN FAAT AT FHAT
2 wafAd g wa oW oA
F fai fogmardt 7 F15 9=E Aawe
T a1 @ ¢ afew framE ow we
1 mifesft s @ 20 fae s
12 famegs & 927 927 99 290 &0
HTHTT AZMAT AEAT £ |

ot gaam fag  (zfeamm)
FE AT A9 AENE | HTIHI AT BT
g

ot MAvEY WAt WE . weE f)
gteary 0 & qrefue AT FW A 1 1947
H 9@ AW FT A2qMA FAT IH qZATY
F WrA-ATA wAR AT aAEdT 9@ gf |
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SHRI P. RAMAMURTI: Just a Minute. 1
am not interrupting him, he will continue.
There are sy many speakers, T would suggest
that the discussion can go on till 6 O'Clock.
After that we cannot continue. If we had
known it, we would not have fixed up so
many engagements, suddenly you want us to
participate in the discussion after 6 O'clock.
We cannot sit.

St ST FOW WTEAT  (qHT)
Forerd Y, § IW AT A AgEA |
g S & faar 9 3w faw 9z
39 gNT wEr 41 fF waw F way w6
FIAT HEQT AT T0iEd | T T FH_
dt 2 afer 3ER w7 5 oawe
F ARG T4 AW FOO AT FTR A9
fer = | Afes amr 2 fF
A2 T A q9F TE@T AT & 3] A2
F1EAA FAEAT ®T GETATH AET AT |
wHENT FTEI WiEw § oW oaga e
qEE AT AR £ # awean g
FEFTT AT o SFT FAT

SHRI BHUPESH GUPTA, This is the best
approach. I hope the Government will agree
to that. Tomorrow we can do it. Tomorrow

there is no Calling Attention. So, there is no
difficulty. We will do that tomorrow.

=i} AT Few wTEAY ;. HA9r ST
Iy g 3g A ;AT g

gadla  w1d fawm § ush war
(7t sem ¥\$) - ¥a fadcw Oz
# f& o £ a3 5z @ w9y
gk © a6 a1 HF A FF, fa|Ar-
Wt U aF 3wy '@ fEmr wmg

SHRi DINESH GOSWAMIL: We
cooperated with the Government last time.
We are cooperating every day.

=t oret wigw famw (7o 93 )
FIET AW R TH T ATAAT F
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ot ST FET AT - AT Hl
fasira swear g 2 o fasea &1
AT fa @ew Fvan gran € a1 ga A
9 FHITE F79 2 |

Hadm w1 fawm ® a9 aal
(shr|glaTom #|9t) . F9 27 ANE
AW T |

SHRI LAL K. ADVANI: Is there any such
financial compulsion, any procedural
compulsion? I do not think. Let the Finance
Minister explain.

SHRi MAGANBHAI BAROT, Sir, we
have a compulsion because before the 1st of
December, i, any event, we have to get the
President's assent. Otherwise, a situation may
arise which will be very difficult. We are
prepared to sit late. So far as the request for
time of the hon. Members is concerned, we
concede to it that we may sit , little more and
do it. We request that it being a Finance Bill,
kindly help us t, pass it today.

SHRI DINESH GOSWAMI: Tomorrow
we should pass it.

SHRI LAL K. ADVANI: Sir, he has just
now pointed out that it has to be completed
before the 1st. I am sure he would appreciate
that even if we conclude it tomorrow, there is
ample time for the President's assent.

SHRI BHUPESH GUPTA: We are not
against it.

gadtny w fawm ® 0w w@E
(sft fmem @A) o dmE I
aw & Ar graw w1 fwgge (zed 8@
STEET | |y S A e & o 1 fee
ar & 6 @5 ¥ ame @ 430 WK 39
1 gHq =rwre ®7 fqar ar ) 9 6
9 T I AR W AN aAF, HAMA
a9 7% AfzA WT A T Frfe |
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SHRI BHUPESH GUPTA: We have all
agreed.

SHRi RAMAMURTI: We have
engagements today. If we were told that we
were to sit up to 8 o'clock, we would have
come prepared for it. Now we have fixed
engagements which we cannot forego. What
are we tydo? You please tell us.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI SITA RAM KESRI): The
suggestion has already been accepted that we
are ready to sit after 6 o'clock Why leave it
fer tomorrow? It has already been an-
nounced.

SHRI P. RAMAMURTI; After 6, we go.
(Interruptions).

SHRI BHUPESH GUPTA: What does the

Government lose by it- The Government
does not lose anything by it. We are not
interested in obstructing it.
[Mr. Deputy Chairman in th, Chair] We are
not interested in not allowing it to be passed
or creating difficulties for you. In fact on a
Bill like this, naturally people would like to
say something—not so much on this or that
item of allocation but on the national issues.
That is what they want. Therefore, Sita Ramji
you should understand you don't los, any-
thing whatsoever. If you had lost anything, I
would hav, understood it, and I would have
agreed.

ot mrret ®iga famm (F97
gawr) . Ew W R fam owTE
g & fao 43 s

aadta w7 fawmr § vva wat (s
"o FAdt) o s, g F e -
Wz 3@ 9% 2 | A% FgA A W oA
famn # =safea s fasrer & 43 J1E0
faq g & #AmA wga fomm For
T FHI A # Afad | wwe AL
FIH F Z00 AT T mewrdr fowaw
W HATI ST £1 ST0AT | gEA AT AT
: & gwmy fefwssdt a7 @
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[=t darTm fadT]
ff gat agg & WAAE §A
o Iofeas 179 A T A8 w9
Wy TR Fen GTEELt 0 T
T T GF BT |

SHRI BHUPESH GUPTA: We are not
going to oppose it or vote against it. At least
some of us are not. We shall not vote against
it.

SHRI LAL K, ADVANI: We shall ensure
quorum. You will have no difficulty.

SHRI BHUPESH GUPTA: Don't get
w(rrfied about the presence of your
Members.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI SITA RAM, KESRI):
Please continue now.

Then ye will

AL
ot FE SR AT TET 9A )

AT, 929 dE FHar @1 W f&
U 6 AW & AR ASA AT AT |
FT w7 wrEA S W W
wrAm Wt 4 wg 2 fF 3w
mar wgeAager ww g fE o oww
§T¢ feq g W ET a1 W TEE
o we aw | ody feafa & oeww wE-
a1 v 8 7

SHRI P. RAMAMURTI: The Government
should understand that today when they are
trying to evolve , consensus, it is better for
them to hear all the people. That' would
create a proper atmosphere for the meeting
they are seeking. Let them hear us patiently.

SHRI BHUPESH GUPTA: W2 are not
opposing it. We will pass it.

MR DEPUTY CHAIRMAN: On this issu

. . (Interruptions).

SHRI BHUPESH GUPTA: We want it to
be continued tomorrojw. It is a very
important subject, as you know. On this, |
don't think by and large there 1is ,n,
disagreemen:. It

cee, A AT AZT ATEN
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should be passed. We are all in favour. One
or two Members may say, "I oppose the Bill",
but We will see that it is passed. You will
havt no difficulty. We are not discussing the
details. Because of these special reasons, we
want to apeak on this. You hear us and it will
be helpful even from the point of view of
tackling the problem, or handling the problem
outside the House.

Tljg HEAOER OF; iTHE JHCJIUSE
(SHRi RRANAB MUKHERIJEE): I want to
make on, submission. I agree we can have it
tomorrow. But my only submission, through
you, Sir, to the hon. Members would be that
the problem we are having is that the {falling
Attention Mtotion is taking much time. Today
let us continue with it. It can continue
tomorrow. After it is over naturally the
Calling Attention may be admitted by the
Chairman, that can be taken up later. After
the Assam Budget is over, w, can take up the
Calling Attention, if th, hon. Members
agree.

SEVERAL HON. MEMBERS: Agreed.

SHRI BHUPESH GUPTA: We agree. That
is a reasonable suggestion. Where there is a
will, there is a way.

MR. DEPUTY CHAIRMAN: Now we
have to continue with it. It has been agreed
that this Bill will be taken up tomorrrow
immediately after the Question Hour. No
Special Mentions will be allowed. (Interrup-
tions). And the Calling Attention will be taken
up later in the day. This Business will
continue till it is passed. I request Mr. Shahi
to continue, Today we sit as long as we can
because there are a large number of Speakers.
Every day we are seeing that We cannot get
more than 2 hours for the official Business.
This is the only difficulty. Even today we had
Special Mentions for half an hour and the
Calling Attention continued for 2 hours and
45 minutes. So whatever the promise you
make it
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is very difficult for me to reguiata the
proceeding. I haye to keep on reminding
the Members to keep to the promi“a
About the promise you are making
today, I request that fior once you keep
your promise. Particularly the leaders, I
am afraid, do not cooperate.

SHRI LAL K. ADVANI; Let Shahiji
speak fully.

MR. DEPUTY CHAIRMAN; But
Mtf. Bhupesh Guptf. as a rurtning matter
he will take. I am not going to accept
what he say;_

Al AT Foq WA : qF OAT
A FHIAT
MR. DEPUTY CHAIRMAN: I am

not going to be guided by his advice in
this matter particularly.

[26 NOV. 1980]
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o fegastt o #2 a%a & ==
# T 1 fawErd e aae
FI &, WETH HEETE HI OFAE Z |
qg W AYETT ¥ qT FoAET
A A\ g, A WEW G &
foms & aw@e &1 4| g, w4
ATAT FIAT, IAFT A AT -
1 A1, I (d9 TTeEEE a0
T F@r | 92 e e
I AT ) TR ¥ gag
W AN F Aqml HIT dw q
WEl e AT ar s,
qg WEEA WS G JETE QO
AT FT W Z | AT AR HOAr

gu A@mt & fad & v e el
oW FE T oaeE W AW g
TE g W i § e, fe
oI W § We omed
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[t Az gwr mE]

feaet WA & ome Amay T faa
IFTT AN WA TEE | TE AR
qaar ®q 2 7 7z wrama cafar
w7 @ ¢ fr givafad g e
q faFa go @4 AET qrs a9 g
g% fan 18 st 48 &0 foww
30-32 FqH1 § wraw H o owrE wie-
AT AR] @IATAAT | HEATH H FqE
GATA T AYERAETT A AT (AT
W oaE Guw a7 w18 fasrd A7 araedr
A& ZE \E A W oas GWia 97 2i9-
q1E AY AAcar FEgE | AWMW F 73
SR 1 el B O o S -
faw™ w¢ ) SAAT FTHIT AT AT A
T8 . Al IA ANY 979 A% Ywa
ATEAl ®I AN AT ATA F qE
HIEwT TIFTT 7 A = w
fe arg ot @A @gd @ ferd
AT | A, qA 5E T AT A

& o amy a1 aidy ofr & a7
T AT FT A T A
ateft Sft & st & T oy 5049
sqr  ofgare 9 a@¥ F7A 91 @
2 AfFT 30-40 F71T wOA F AR,
feqmz ama &1 dize a7 7 A1z
A% # F74¢ A4 T FFA | THE
fmmﬁﬁém;@%,
ufgars & fau 50 #7912 wiv grw
T TAETHZ & fav w1 swaedr
aEY & omT Ay ¢ (Time bell rings)
irar zafan g fe go 11 wefy o 70 g0
# fawared & e AY A 9wy
g 29 1947 & wgA A1 A M@

q M, ..

ot gfefag wnamn =fger - o
qIaET  ATHRTT 4Y Ag FWT REH
femmefis w1 v @ w9 ¢ 7
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A AvieAT T8 wiE c zwoTE
fom, wamra %7 2§ # T smet 1 wifE
gW waAq dw d fow arsfia ardr €
EGTYAT HAT 1gA g (Interruptions).

W ww Al g 7y 0Ed
2 ( (Interruptions)

SHRIMATI USHA MALHOTRA: He is
preaching universal brotherhood.

ot Anivae wevE wEt A
F1 HWA TEfAT FT IE FHNE W
aqa aw 0 fywew Wi fEeEw
AT AEd #

sit gomwfa - o " &
am  Afan, gaa wE EwAaE AE
z (Interruptions)

Wi ATvAT wATE W 0§ "
FrO#r AW FT T OE AAT W
¥ AT H WgEA AWl W9 A9
AT, T AEA A W 7 AT @
T AT WIT A WEH F AR
Fifedr #1 auars ¥ oATEAl 20 99
oifeaqel WA AT W A T
¢ Aot @ qEe, 37 AT Al
AT a7 faww @A & AfEa
F# #rE fawm & & 1 100-5007M
@ THEsT FIT &, BiEr HiEl a9y
frrea & a1 agr fgam & ST 2
A9 4% GHM O7 ATATH FT HE A
Tq W1 & W agt av wE faan
TE #| HwE, aE AT 99 A%
urq fammr & & am %1 41 AT
7Y mra™H WA g W gfer
F 49 9T THF] [T N gwAr
a7 aw FrE AEA A e
HqEA 138 gata #Y am § fr oag
T HTHH T qrrqﬁ-q‘ﬁ
F A% TH AT T AW TF @
& wmdm e Tag o zaw eqed
g & 9 agi 97 widw (wrf)
ATHTT A2T T | T ATATH FT gy Y
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@@ 1 fw aft g 2
2t W4 A w1 AFT 0T 4BM
T M7 qT

119 TAF AT T
iy W #fan Zrwr 2
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Wi gfefeg Wi afgn ;e
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il AVIYAT qATT WET A A4
urE A gmA gt 7 fae Agn
FH 20 4 49 A4 F1 WO HWiEl-
A &1 AR ATA U ? AT THA]
aqq T WA 41 @efe q3t
F74 2 | THfan ATad, 7YY R0 AT
9 a7 AA ¢ Ae omdr & &g 4l
A wifadt am FEwT HAIA FEAT
f& wrs oW & mWEEAd "o wal
A A1 AW g1 FowEz A1 AH
3w 2 A wmAm AT faz
At #r arfaw &, W agl w8 w0E
feer g1 = & A1 Ag w7 der o
mcmﬂa,marz‘rf??wfﬁw

-
.

1 AL 9 921 Z W g Al Az
A A fag @t @ Fwar @
317 anafedy =Eza a1 9 a3
wT 9z 14 2, 7 aana ¢ fw fzariz
ey wa 1 oifadr & 3 "iLEE
#1 ZAr Ady  SAR AAT fa"mwé
yafan a7 72 §, Afaw 3 4z
g auw 72 2 & 4 G199 a@l #1¢
@Biazae & fav amEs g1 @
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gfeqn 1 @z Ay wifow w7 33
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1 AT FAT FATE ¥ fAao gmiasw
2o 7 feeg afeam qem arda
AT IYANTYA HEIRG I oWt

a0

sit Ivawmfa - woaars w5t
At AmERT WAty WEL A T
fraza svarg 7 fag =& ot oo
awz d W IeW afawa fEar 2
190-99%%TE ¥ F0 wrA™ T faarg
# fam, #gr Toft TET #1 ergear
¥ & faw, agr Tomme dam w9
A F 474 AV TALAT FT, TAE |
diaeat wiga famm o zoew
qrgar g ¥ w¢ faar sma

ol AN AT WL FA T
o o7 )

a " - L4

ot gquawly . 717 =T 919
wafan feaar &1 swia 29w
T @A

SHRI V. GOPALSAMI (Tamil
"Nadu); Mr. Deputy Chairman, Shri, |
am greateful to you for having pre-¢
mitted me to take part in the discussion on
the Assam Budget.

& % ;1 e

Uy

T

Sir, the flames of the agitation have not
yet been put out in Assam even after a
lapse of 12 months. It is most
unfortunate, Sir. But nobody can deny the
fact that the Central Government, under
the dynamic leadership of the hon. Mrs.
Indira Gandhi, has shown commendable
understanding and exemplary patience in
dealing with the Assam agitation because
the Government knows that one hasty
decision may boomerang into serious
consequences. That is why the hon.
Prime Minister spoke in the National
Integration Council meeting that 'firm
handling of the matters might have
yielded some results at the beginning but
in the process might have left scars too
deer to heal at all.

This is notthe concern ofth
people of Assam only. Thisis  th
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[Shri V. Gopalsamy]

concern of every citizen throughout the
length and breadth of our country. I was
very much touched by the emotional
speech of my esteemed colleague. Mr.
Dinesh Goswami. But I am, disturbed to
hear that , sense of alienation exists in the
minds of the youth in Assam. Sir, I
would like to point out that some
extremist elements in that organisation,
particularly who are interested in the
underground movement, who are interes-
ted in sabotage, who believe in arms, go
and meet the bosses of the neighbouring
regimes, I am told. This is what wt hear,
or read in the press. If it is so, it is an
alarming situation, Sir, because, as you
know, we cannot tolerate that type of
temperament and attitude. Also I would
like to place before this august House a
secret circular purported to have been
issued by tne All Assam Students Union
which was distributed in the All India
Trade Union Congress at Visakhapot-
nam on October 29. I quote from the
Hindu, dated October 30. "The circular
gives the guidelines for total revolution
in Assam. It calls for th mation of secret
societies at different levels with
underground headquarters and under a
single leadership. Apart from collection
of funds, it,also warn? of identification of
Assamese  politicians.  Government
servants and ex-plj>i<ers who wofk
agiair’st the interests of the society and
fixing , date for local trial."

SHRI DINESH GOSWAMI:
Sir, to set the record straight, this
document has been denied by AASU.
They have said that some people who
want to create confusion and denigrate
AASU have published this. I «y this to
set th, record straight.

SHRI V. GOPALSAMY: I thank r.
Dinesh Goswami for the denial, it such
a temperament is existing ire. We
cannot tolerate it. I be-
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long to a Party which fought for se-
paration, \rhkh demanded separation. I
belong 1 the DMK. Sir, ;, this country,
for -y ufcy long time it was anticipated
or j; was feared in some circles that
the.so th may seced* from the North ev,,
before P« -'tion. a propagated t;
philosophy 01 sepai tion, but tl.. Partition
car. in .1947 in the NOfth not in the -
South. So now alsc we are very n iucn worried
that the-.. should not be any partitr-n
again .n the north-easter n region. Sir, on
hjhalf of the DMK, jin no un' tain terms I
would like Up >w>it thai we. extend
whole-hearted? ‘Uiiest sup-Pirt and co-
operation the Central Government
regarding this Assam problem.

Sir, all know thai the Central
Government is trv ng to explore all
avenues and is taku.®, earnest steps
to discover a meeting g. for re-
conciling the differences, rhat is why in
the all-party leaders' meeting, when one
party leader suggested that

~?¢ must be a tripartite conference,
immediately the hon. Home Minister
conceded the demand. So they ar-trying
in all earnestness! Then wh did the talks
fail? That is the pre blem. Why did the
Imphal talk fail? Sir, Mr. Goswami
comes fro that regoin. He is well versed
wil the probelnis there. I read only tlu
press reports. But I would like to ask my
friend why the Imphal talks failed. And
why did the Shillong talks fail? And what
js the impression? The sponsors of the
agitation, the leaders of the agitation are
oversensitive about pre-conditions, about
petty matters. That is why the Shillong'
talks also failed. Sir, I fully agree with
the sentiment expressed by Mr. Goswami
that there is a genuine apprehension and
fear among t'\s Assamese that their
cultural identity would be lost and they
would be economically swamped by
outsiders. That is a genuine apprehension
existing there, I agree. But is it a problem
of today or festerday or of the seventies
or sixties? As you know, this problem
started right from the end
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ol the 18th century, As a student
of history I want to say that people
migrated from Easi Pakistan to Assam
because the fertile lande of the Brah-
maputra Valley drew them  there,
because enough hands were not avai-
lable Jocally tp cultivate the vast fal-
low lands. (Time bell rings) Sir,
lhis is a very serious matter. Alth-
ough only four or five minutes are
allotted to my party I belong to i
party which is very much interested
i this subject...

MR. DEPUTY CHAIRMAN:
But you have already spoken for five
minutes,

SHRI V.
1 need some time. . .

MR. DEPUTY CHAIRMAN: Please
conclude now,

SHRI V. GOPALSAMY:
I have yet to make my paints.

MR, DEPUTY CHATRMAN:
When I say, please conclude, it does
pot mean you should stop straight-
way. You can speak for one or two
aminutes.

SHRI Wa GOPALSAMY:
I have not spoken half of my speech.

" MR, DEPUTY CHATRMAN:
fInless T ask you, you will not con-
Ielude. That is the difficulty, Anyway,
“please finish quickly,

SHR] V. GOPALSAMY: It star.
ted by the end of the 18th century.
The Government which wag there in
Assam itself encourageq immigration.
Mr, Syed Mohd., Saidullah, who was
the premier there for several years,
connived at the immigration. Then
came the Partition. And also it was
<anid that Mr. Gopinath Bordoloi who
. was the Chief Minister during the
. time of Partition, had agreed to take
five lakh Bengalis from FEast Pakis-
tan—five lakhs Bengalis. At that
time there was the Nehru-Liagat Ali
Pact, What was it? According to
Nehru-Liagat agreement the Hindu
minority in East Pakistan and the
Muslim minority in India were allow-

GOPALSAMY:

(No. ;) BUI, 1980 406

ed freedom to move, to dispose of their
property. Then came the Bangladesh war.
More than 10 million people crossed the
border. It was said most of them had
returned to their homeland. But according
to Indira Gandhi-Mujibur Rahaman
agreement Bangladesh won't be res-
ponsible for those who entered before
March 25, 1971, the day Tikka Khan
launched his campaign of genocide in
East Pakistan. So they ,on't take back. So
this is a human problem. Illegal
immigrants running into  millions
constitute a gigantic human problem
which cannot be solved overnight without
ihe cooperation of the States and alpo the
neighbouring country. I accept foreigners
must be detected and their names must be
deleted, they must be deported. Yes,
Assam contributed to the nation, so all the
States also must share the burden—that is
the view of my friend, Mr. Dinesh
Goswami. I entirely accept it. But which
State is prepared? Are you prepared to
create another Dandakaranya? How many
members will be there? And if people are
asked to show certificates, many people
who went there, settled there, sweated
there and cultivaed the area, even for
twenty years, thirty years, they did not
bother to get any certificate, and all of a
sudden, if you demand that they should
produce a certificate, where will they go?
If their number is, .say, ten lakhs, where
should they be sent, to which State, to
which spot or place? Can they be thrown
into ht, Bay of Bengal? This is a human
problem. I belong to Tamil Nadu which
accepted lakhs of people from Ceylon and
Burma from where they came back as
repatriates. Even today that problem i’ not
solved. Of course, this is not the time to
speak about that. So this is a human
problem.

Then, much was said about minorities,
that the cultural identity and originality
of the Assamese people
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Should be protected. That is one view
we accept. But at the same time the
inguistic, religious, ethnic minori
ties, their interests should also be
protected  and their  interests should
be protected at any cost. But their
interests are not at all protected. They
feel insecure. That is why they
come to Delhi, they come to Delhi to
seek the protection of the honourable
Prime  Minister. The  Prime Minis
ter also said, and it is also
reported in the press, that their
interests will be protected. Is it not
our duty as a citizen to safeguard the
interests of another fellow citizen
who belongs to a minority? I re
member the words the great Pandit
Jawaharlal Nehru in the Lok Sabha
some twenty years ago when he inter
vened in a debate regarding Assam
riots which took place in the month
of Jur. 1960, lie Lofc Sabha
that "some Indians have become refugees in
their own homeland". He spoke about
minorities. It i; our duty to protect the
interests of the minorities.

U

6 P.M.

When the leaders of agitation, the students
leaders and the Sangram Parishad leaders,
come to the negotia. ting table, they should
have some flexibility of mind. Both sides
should display this flexibility. Rigid approach
and adamant attitude would not help anybody
at the negotiating table. Then only any
problem can he solved.

What a great loss has been caused to this
country by this agitation? What a great
calamity hag been caused to this country? The
economic loss that has teen caused to this
nation has been Himalayan. Nearly Rs. 2,000
crores worth of loss has been caused to this
country. Every month the blockade hag cost
us hundred crores of rupees directly and Rs.
75 crores indirectly, as per the Petroleum
Minister. The cumulative loss will be nearly
Rs. 2,000 crores. Fortunately the pipelines
have

(Wo. 2) Bill. 1980 408

been saved—thanks to the u-ovem-ment and
the Army. It wag feared that only experts
could handle the pipeline... (Interruptions).
Nearly 1,700 kms. distance of pipeline was in
danger and in peril unless the crude was
pumped out of it. Near' the major portion of
the crude in, been pumped out. Otherwise, the
pipelines would have got choked and burst be-
cause the' crude would have frozen inside.
I

We share the feelings of Mr. Go-iswami. At
the same time we also share the apprehension
and fear of the minorities and other people.
Their problem is also of serious concern.

The Government does not believe in gun
power. Had they believed in gun power and
blood, had they believed ™ police power, they
would not have cringed before the agitation
leaders to open a dialogue. This shows that the
Government does not believe in gun power.
They know that gun power is no match
against the will* power of the people.

Therefore. the restoration of normalcy in
Assam and peace in the whole North-Eastern
region hinges on the success of negotiations
between the Government and the agitation
leaders. The day when this problem is settled
will be celebrated ali over, from the
Himalayas to Kanya-kumari and that will give
a sigh of relief and happiness to all.
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The House then adjourned at [our
minutes past six of the clock till
eleven of the clock on Thursday,
the 27th November. 1980.



